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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

[\4ONDAY, THE FIFTH DAY OF JANUARY
TWO THOUSAND AND TWENTY SIX

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NOS: 28201.5621 AND 5622 OF 2024

W.P.NO: 28201 OF 2024

Between

Virtusa Systems (lndia) Private Limited, 203, Manikonda lT Park,
Rajendranagar Mandal, Ranga Reddy, Hyderabad, Telangana, 500019, Rep.
by its Authorized Representative Saurabh Chokhra, S/o. Pawan Kumar
Chokhra, Manager Finance, Aged about 32 years, R/o. 503, Sai's Suraksha,
Mayuri Nagar, Miyapur, Hyderabad, Telangana - 500049 

...'ET.T'ONER
AND

1. Union.of tndia Ministry of Finance, Government of lndia, North Block, New
Delhi - 110 001. Through the Secretary

2. The State of Telangana, Finance Department, Government of Telangana
Through the Principal Secretary

3. Deputy Commissioner of Central Tax, Gachibowli Division, Ranga Reddy
Commissionerate, 4th Floor, Serene Heights, Humayun Nagar, Masab Tank,
Hyderabad- 500028' Telangana 

...RES'.NDENTS

Petition'under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly in the nature of Writ

of Certiorari and Mandamus declaring and directing the Respondents to. i. To

quash the impugned order dated 09.07.2024 and the proceedings pursuant

thereto being null and void, illegal and without jurisdiction. ii. To direct the

Respondent to grant/issue refund of Rs. 1,37,52,427\-for October to December,

2023, along with interest as per lawwithin a reasonable/specified time frame iii.

To award the costs of this Writ Petition in favour of the Petitioner and against

Respondents. iv. For such further and other reliefs, including costs of this

PRESENT



Petition, as this Hon'ble Court may deem fit and proper in the nature and

circumstanct:s of the case.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the Respondents to grant/issue refund of Rs.1 ,37,52,4271- for October to

December. 2023, along with interest as per law within a reasonable/specified

time frame to the Petitioner thereof in the interest of justice.

lA NO: 3 OF i!024

Petitiorr under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay the operrrtion of the impugned rejection order dated 09.07.2024 passed by

the Respondents in the interest of justice.

Counsel for the Petitioner: Ms. ANANYA KAPOOR FOR Ms. MAANASA.K
Counsel for ttre Respondent No.1: SRI B.MUKHERJEE rep.,SRl N.BHUJANGA

RAO, DEPUW. SOLICITOR GENERAL OF INDIA
Counsel for tfre Respondent No.2: SRI R.SUSHANTH REDDY
Counsel for Respondent No.3: SRI D.RAGHAVENDAR RAO,ST.SC FOR CBIT

W.P.NO: 5621 OF 2024

Between:

Virtusa Systems (lndia) Private Limited, 203, MANIKONDA lT PARK,
RAJEND'RANAGAR MANDAL, RANGAREDDY, Hyderabad, Telangana,
500019 tRep. by its Authorized Representative Saurabh Chokhra, S/o. Pawan
Kumar Ohokhra, Manager Finance, Aged about 31 years, Fl/o. 503, Sai's
Suraksha, Mayuri Nagar, Miyapur Hyderabad, Telangana -,500049

...PETITIONER
AND

1. Union of lndia Ministry of Financb, Government of lndia, North Block, New
Delhi - 110 001. Through the Secretary

2. The State: of Telangana, Finance Department, Government of Telangana
Through 1:he Principal Secretary

3. Commissioner of Central Taxes and Customs, Ranga Reddy, CGST
Commissionerate, Posnet Bhavan, Tilak Road, Hyderabad - 500001


